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million and ~ 250 million res!"cctively. As 
compared to I ast year, the shortfall is likely 
to arise due to reduction in non-project aid 
commitment by the International Develop­
ment Association. 

Inrome·Tax Due from :\I/s Metal 80x of 
India Ltd., Calcutta 

59. SHRI K. I.AKKAPI'A : 
SHRIA.SREEDHARAN 
SHRI S. M. KRISHNA: 

Will the Minister of FINANCE be plea­
.ed to state: 

(a) whether it j, " fact that a huge 
amonnt of Income·tax has been outstanding 
in the name of M .os. Metal Box Company of 
India Ltd., Calcutta; 

(b) ir so, the amount (1r Income-tax 
which is due tll the Government and since 
when; and 

(c) the step' taken or prop'J'cd to be 
taken to recover the same '! 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 1'. C. 
SETHI) : (a) and (b). No Income t,IX is at 
present payable by Mis. Metal Box Company 
of India Ltd., as the demand against the 
Company has been stayed till the disposal of 
appeal. 

(e) Docs not arise. 

Income-Tax Duc from M/s Sriram Bh~llwan­
DaIS Sriram Hem Raj, H)"dcrabad 

60. SHRI K. LAKKAPPA: 
SHRI A. SREEDHARAN : 
SHR1 S. M. KRISHNA: 

Will the Minister of FINANCE be plea­
sed to state : 

(a) whether it is a fact that a huge 
amount of income-tax has been outstanding 
in the name of M Is. Sriram Bhagwandas 
Sriram Hemrai, Hyderabad ; 

(b) if so, the amount of income-tax 
outstanding and since when it is due; 
and 

(c) the sters taken or proposed to be 
taken to recover the same? 

TilE MINISTER Of'STATE IN THE 
MINISTRY OF fiNANCE (SHRI P. C. 
SETHI): (a) and (b). The amount of in­
come·tax outstandin~ in the name of M/s. 
Sri ram Bhagwandas Sriram J-iemraj, Hydera­
bad is Rs. 56,32,000 which is due from 1951 
onwards. 

(e) The a"es""" had 29 properties 
spread over t he erstwhile "yderabad State. 
The Tax Recovery OlIiecr attached all the 
properties, but since they were morlgaged to 
the State Bank of Ilyderabad, he could not 
proceed funher with their sale. Further 
objection !"ctition, have been filed by third 
panies which arc under consideralion. 

Income Tax due from M/s Esso Standard 
IIcfining Cumpany of India Ltd., Uumhay 

(d. SIIIH K. LAKKAI'I'A : 
SHRI A. SREEDIIARAN : 
SIIRI S. M. KRISHNA: 

Will the Minister of FINANCE be pica­
se.l 10 stare: 

(:I) whether it is a fact Ihat a huge 
amount of Income-lax has beerl llutslandiug 
in Ihe name of M-". Esso Siandard I{efining 
Co. of India Ltd. ; 

(b) if so, Ihe am"unt of Incume·tax 
thereof and sin.:.: when it is due; and 

(c) the stel's ta~en or proposed to be 
taken 10 recover the same? 

TIlE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI I'. C. 
SElin): (a) and (b). The amounls of in­
come.tax due at present from MIs. Esso 
Standard Refining OJlnpany of India LId., 
Bombay is as under: 

Arsculllelil .It·ar Amoullt Due dalf 

1962·1963 
1963-1964 

Ro. 64,29,019 8.8.196M 
Rs.53,12,686 4.5.1961} 

The above demand. have however been 
slayed till disposal of appeals by Ihe Arpel­
late Assistant Commissioner of Income-tax. 

(c) Does not arise_ 




